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HOUSE OF THE PEOPLE 

Friday, 23rd April, 1954

The House met at a Quarter Past Eight 
of the Clock.

[Mr. Speaker in the Chair,]

QUESTIONS AND ANSWERS

(See Part I)

8-46 A.M.

BUSINESS OF THE HOUSE

Mr. Speaker: Order, order. I might
just remind the hon. Members that 
though, in their view, they are trying 
to whisper or speak iii low tones, the 
sound equipment m the House is very 
keen on reporting everything that i.- 
being said. Just as I am trying to 
hear hon. Members who are address­
ing the Chair, I could distinctly hear 
all their talk and it disturbs me in 
following what the hon. Members are 
saying. I would, therefore, request 
the hon. Members to be careful not to 
talk at all. If they at all want to talk, 
the lobby is the proper place where 
they can go and discuss matters. 
Let there be absolute siience in the 
House. I have to inform the House 
that the Business Advisory Committee 
met yesterday for allocation of time 
to five additional Bills which 
Government intend to brmg forward 
before the House during the remain­
der of the current session and for the 
transaction of other business.
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The Committee agreed to tlie 
following allotm«it of time to the 
various Bills:- .

Name of Bill Time allotted.

I* Himachal Pradesh and 
Bilaspur (New State)
Bill ........................... 2 hours.

2. Shillong Rifle Range and 
Umlong Cantonment 
Assimilation of Laws
Bill ...........................  I hour

3. Rubber (Production and 
Marketing) Amendment
Bill ...........................  2 hours,

4. Coffee Market £x | ^ -
sion (Amendment) Bill. 2 hours.

5. Prevention of Disqualifi­
cation (Parliament and 
Part C States Legis­
latures) Amendment
Bill ........................... 2 hours.

I think Nos. 3 and 4, Rubber (Pro­
duction and Marketing) Amendment 
Bill and Coffee Market Expansion 
(Amendment) Bill are going to the 
Select Committee.

Minister 0/  Parliamentary 
(Shri Satya Narayan Sinha):

The 
Affairs
Yes.

Mr. Speaker: So that, the hon.
Members of the House may appreciate 
the reasons for the allotment of time.

The Committee also recommended 
that two hours should be allotted for 
discussion on peaceful uses of Atomic 
Energy proposed to be raised by Shri 
Meghnad Saha.

In order to find time for the above­
mentioned business and for any other 
important discussion for short dura­
tion, the Committee recommeded 
that sittings of the House should



5473 BiLsiness of the HotLse 23 APRIL 1954 Business of the Hoiise 5474

[Mr. Speaker]
be fixed on Tuesday the 18tb, 
Wednesday the 19th, Thursday the 
20th, and Friday the 21st May, 1954.

The Committee had originally stated 
that the House should sit on Monday 
the 17th May, but on a later check-up 
it was found that Monday is a closed 
holiday. That is why the dates are 
advanced by one day.

There will be no question hour on 
these days and no Private Members’ 
business on Friday the 21st May, 1954

I take it that the House is agreeable 
to these recommendations.

Hon. Members: Yes.
Shri RaerhaTachari (Penukonda): 

May I submit that last time you were 
pleased to state that the present 
session will close on the 15th May, 
and that there will be no extension. 
If the session is extended in spite of 
such assurances, our programmes will 
be upset.

Mr. Speaker: I quite agree with the 
hon. Member, and I am very parti­
cular that our programmes should be 
definite, but all the same there are 
exigencies and exigencies, and 
Government find that some Bills 
have to be put through at an early 
date. If that is so, I do not think the 
House will deny the Government the 
facility of having legislation which 
they consider to be urgent and has to 
be put through.

The hon. Member will see that in 
this are included certain important 
legislations such as Himachal Pradesh 
and Bilaspur (New State) Bill and 
Prevention of Disqualification (Parlia­
ment and Part C States Legislatures) 
Amendment Bill. So far as the Pre­
vention of Disqualification Bill is 
concerned, I understand, unless the 
date is advanced— t̂here is nothing 
controversial about it—about 80 Mem­
bers of Parliament will be affected by 
that. So. it has to be advanced. My 
point is that the Business Advisory 
Committee, which represents all 
shades of opinion in this House, fully 
took into consideration the difficulties

of Members, and the awkwardness ot 
having to change their engagements 
after they have been fixed. It is only 
because they felt that these Bills have 
to be put through that they came to 
this decision. This is the considered 
decision of the Business Advisory 
Committee, I cannot argue all these 
points in the House.

Shri Raghayachari: May I suomit
that the Minister for Parliamentary 
Affairs was consulted and the Busi­
ness Advisory Committee met only a 
few days ago, and all these impor- 
tent Bills should- have been before 
the House. Immediately within a 
week a further change is made.

Mr. Speaker: There, too, I agree, 
and I believe the hon. Minister for 
Parliamentary Affairs also agreeŝ  
but, after all, these are all human 
affairs, and no discussion is necessary 
now on this question.

TfiST5T 3lT%Jn):

Mr. Speaker: Order, order. No
questions now. This is the Business 
Advisory Committee’s decision which 
I am announcing. The House has ex­
pressed its approval of it.

This report shall be published m 
the Bulletin and shall constitute the 
order of the House in regard to ti:e 
allocation of time in regard to these 
Bills and other items of business.

There is one othej thing which I 
might mention to the House as to why 
the Business Advisory Committee 
have thought it proper to extend the 
period by two days more. The House 
knows...

Sardar A. S. Saigal (Bilaspur): By 
four days.

Mr. Speaker: By two days more 
than what was considered necessary 
for the passing of the Bills which are 
mentioned here. If the hon. Members 
follow quietly without any flutter
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about it, they will be able to follow 
more clearly. Now, ordinarily we 
snould have finished it on the 19th 
May, but we thought that we should 
have two more days because the 
House knows that the hon. Prime 
Minister is going to Colombo for a 
very important conference. It is very 
likely that not only he may like to say 
but the House itself may like to know 
from him as to what happened at that 
Conference. If the hon. Leader of the 
House agrees and if he considers it 
necessary we may have some time even 
for a discussion on it. It is from that 
point of view that the Business Advisory 
Committee thought it necessary to 
extend it by a further period of two 
days and that is the situation which 
arose later, as Mr. Raghavachari will 
appreciate.

Now, the hon. Minister for Parlia­
mentary Affairs will make a statement 
as regards the priority of Government 
Bills.

ORDER OF GOVERNMENT BILLS
The Minister of Parliamentary Af­

fairs (Shri Staya Naiwan Sinha).: Sir, 
on the 17th April, I promised to inform 
the House about the order of Govern­
ment’s legislative business for the 
remainder of the present Session. The 
following will be the order of BiUs:

1. Minimum Wages (Amendment)
Bill—it will be taken up to­
day,

2. The Voluntary Surrender of Sala­
ries (Exemption from Taxa­
tion Amendment) Bill,

3. The Delivery of Books (Public
Libraries) BiU,

4. The High Court Judges (Condi­
tions of Service) Bill,

5. Lushai Hills District (Change of
Name) Bill.

6. Absorbed Areas (Laws) BiU,
7. Drugs and Magic Remedies (Ob­

jectionable Advertisements) 
Bill,

The State Acquisition of Î ands 
for Union Purposes (Valida­
tion) am,

9. Indian Railways (Second Amend­
ment) Bill,

10. Factories (Amendment) BiU.
11. The Companies Bill,
12. The Code of Criminal Procedure

(Amendment) Bill,

13. T.A. and D.A. of M. Ps. Bill,
14. The Prevention of Disqualifica­

tion (Parliament and Part C 
States Legislatures) Amend­
ment Bill,

15. The Hindu Marriage and Divorce
Bill (for concurrence of 
the House of the people for 
Joint Committee),

16. The Special Marriage Bill,
17. The Himachal Pradesh and Bilas-

pur (New State) Bill, 1954.
18. The Shillong (Rifle Range and

UmLong) Cantonment Assimila­
tion of Laws Bill, 1954,

19. The Rubber (Production and
Marketing) Amendment Bill, 
and

29. The Coffee Market Expansion 
(Amendment) Bill.

The last two Bills are going to be 
referred to Select Committee.

Mr. Speaker: I think there are cer­
tain other BiUs also which are going 
to be referred to the Select Committee.

Shri Satya Narayan Sinha: The Com­
panies Bill and the Code of Criminal 
Procedure Bill are going to be refer­
red to the Select Committee. Of 
course, I have already said about the 
Hindu Marriage and Divorce Bill.
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